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cooperation and measures for the 
growth of healthy and friendly Pub- 
lic-Police relationship.

(12) Examine the methods of police 
training, development, and career- 
planning of officers and recommend 
any changes that are required at any 
time in their service, to modernise 
the outlook, and to make the leader-
ship of the force effective and morally 
strong.

(13) Examine the nature of the pro-
blems that the police will have to face 
in the future, and suggest the mea-
sures necessary for dealing with them, 
and for keeping them under conti-
nuous study and appraisal.

(14) Consider and make recommen-
dations and suggestions regarding any 
other matter which the Government 
may refer to the Commission; and

(15) Any other matter of relevance 
or importance having an impact on 
the subject.
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SHRI SAUGATA ROY (Barrack- 
;pare): I wish to make one submission.

MR. SPEAKER: After a statement 
no questions are allowed. Many Mem-
bers seem to have forgotten the rules!

14 45 his.
ELECTION TO COMMITTEE

Com mittee  o n  t he  We l f ar e  o f  Sc he-
dul e  Cast e s  and  Sc hedul ed  Tr ibes

SHRI SURAJ BHAN (Ambala): Sir, 
I beg to move the following: —

“That the members of this House 
do proceed to elect in the manner 
required by sub-rule (3) of Rule 254 
read with sub-rule (1) of Rule 331B 
of the Rules of Procedure and Con-
duct of Business in Lok Sabha, two 
members from among themselves to 
serve as members of the Committee 
on the Welfare of Scheduled Castes 
and Scheduled Tribes for the unex-
pired portion of the term of the 
Committee vice Sarvashri Chand 
Ram and Karia Munda ceased to be 
members of the Committee on their 
appointment as Ministers of State.’’

MR. SPEAKER The question is:
“That the members of this House 

do proceed to elect in the manner 
required by sub-rule (3) of Rule 254 
read with sub-rule (1) of Rule 33 IB 
o f the Rules of Procedure and Con-
duct of Business in Lok Sabha, two 
members from among themselves to 
serve as members of the Committee 
on the Welfareof Scheduled Castes 
and Scheduled Tribes for the unex-
pired portion of the term of the 
Committee vice Sarvashri Chand 
Ram and Karia Munda ceased to be 
members of the Committee on their 
appointment as Ministers of State.”

The motion was adopted.

14.49 hrs.
MATTER UNDER RULE 377

Repo r t ed ar r e st  o f  o ver  a  t h o usand  
pe r so ns  in  De l h i f o r  pr o t e st ing
AGAINST WITHDRAWAL OF FACILITIES TO 

NEO-BUDDHISfS
SHRI VASANT SATHE) (Akola): 

Mr. Speaker, Sir, T beg to invite the 
attention of this House to a serious


